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1. Striking off defence in a suit by a lessor :-

(1) In any suit by a lessor for eviction of a lessee or for the
recovery of rent and future mesne profits from him, the defendant
shall deposit such amount as the Court may direct on account of
arrears up to the date of the order (within such time as the Court
may fix) and thereafter continue to deposit in each succeeding
month the rent claimed in the suit as the Court may direct. The
defendant shall continue to deposit such amount till the decision of
the suit unless otherwise directed. In the event of any default in
making the deposit, as aforesaid, the Court subject to the
provisions of sub-rule (2) strike off the defence.

(2) Before passing an order for striking off the defence, the Court
shall serve notice on the defendant or his advocate to show cause
as to why the defence should not be struck off, and the Court shall
consider any such cause, if shown in order to decide as to whether
the defendant should be relieved from an order striking off the
defence.

(3) The amount deposited under this rule shall be paid to the
plaintiff lessor or his Advocate and the receipt of such amount shall
not have the effect of prejudicing the claim of the plaintiff and it
would not also be treated as a waiver of notice of termination


